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F 17/2002."

ERAIE TSI, femias 1 79w 2002
Raipur, the 31st October 2002
NOTIFICATION

-2390.—In exercise of the powers conferred by sub-section (1) and clause (xix) of sub-secticn (2) of Section 258
= sub-section (2) of Section 104 of the Chhattisgarh Land Revenue Code, 1959, the State Government hereby makes
" #ing amendments in the existing rules :—

AMENDMENT

= he said rules,—

-~ wule (4) of the rules framed under sub-section {2) of Section 104 of the Chbhattisgarh Land Ravenue Code, 1959

~= following words shall be omitted, namely :—

“2nd he shall, if required, give an extract of any portion directly affecting his righis to any applicant whose
“2me is there in recorded, on being provided by the applicant with paper for the purpose”.
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T UETS, B 1 9T 2002

SuRtte LA
Rarour. the 31st October 2002 =
NOTIFICATION =
N, £300)Im eyercise of the powers conferred by sub-section (1) and clause (1 Ixix) of sub-section (2) of Sectiorn
ST WS misearh Land Revenus Code, 1939, the State Government hereby makes the following
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